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Ugiferd SR wepfae I w3 Ted

e faeett, 20 S, 2025

FLIT. 2766(37).—TRA TWHR = Ugiferdd IR S Uiguaey (1 § ST & IfaR &
arote) erfafram, 1962 (1962 @1 50) (RN 6@ U¥dTq Sad ARIH FHET T B) B ORI 3 B SU—RT
(1) & 39 SR YR WRGR & ULl 3R UTHidd 1 AT B RRGAR BIAT. 434 AR
04 WHRAXI, 2005, BI3M. 67 ARG 07 SIAX], 2008 TAT HBIM. 2115(31) TRIG 11 3R, 2009 §RI A
JfegEeTell ¥ Hel™ i@l H faffds vl # <o @& A= 9rT 4§ eraRerd SuMIhell d& W
foe M & Raed & foy 799 R 9 gUIceM §hReaaR fafics (qdad i graurceq
THREFR HUA! fAFCE) gRT FIBAST — BERMEE — IR0 — JBHCEIG I UIgUalgd o™ &
WIS @ ol STANT & SIfIBR BT 31T BRI & 319 3R B TI9or By off;

IR, I, R WHR 7 Iad JIAFTH & aRT 6 B SU-GRT (1) & =T g A&
AN gRT URd R R AR a)1 & U9dr iR A< & oM &R 6 Sad 4 urguars [de™
T ded, IHH STAN & AABR BT S [Bd S &1 oy foar o,

IR I, IFT JARAFIH B URT 6 P IU—GRT (1) FRT Uad AMGIAT BT YANT HA 8, AR
WRHR - IFd UsUes (T8 & To & oy, YRT SRGR & USIfoldd iR Wiafis 319 #31ad o
JATERLAISI BT 2064 TRIG 03 [, 2005, BLIAT. 2987 TRIE 31 AHKER, 2008 TAT BILAT. 3074(3)
ARG 30 TR, 2009 §RT I SRR | Hor= gl # faffdse f#al #§ SuART &1 siaR
BT IAS T o,
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IR, Idq:, IH AMRH B gRT 6 B SU—GRT (4) §RT USw AT BT TIRT R §Y, 9RA
WHR 7 Sad A § ITAN BT ITBR HA: ARRIRI & UHRM & dNE 4, 9Rd GRHR A
fAfed 8F & Fomy, 9 arEnell ¥ Jad #9d Readd 1 gruced swRear fofics # ffea foman
oT;

IR, I, Hud R g uiguagd fofice MR Wva), S 6 sgvi—ude S99 urguarsH
81 W& 2 71 39 IR & o orgEr # ffafd 9 # Suar @1 sieR, S SWRIFaraR
9 UISYATsT ShRe R folfics (qdad Ry 319 grauceq shReaR fofics) @ Mifzd &, &t
H¥ OISR ShRgaeR fofice (Ydad Rad 319 g-uiced sshgder fofics) @& wrer dies
Ell ST \_rl?ITS; %\';

AR, g, Tad R 199 yrguasy ffice & g8vi—Ude o d¥el 399 UrsUelg fa8M™ &
TS & oIy, 394 UTsuelsd ShRgaR foffics o Iad g H START & PR & #1949 Rar«
U UTgUeed fofiiee & e giew & forv e weAfy © &) 8

3[Q:, 374, A SMAIH BT IRT 6 B IU—GRT (4) & §RT Yacd AGTAT BT YANT BRI Y, WRA
WHR I8 Fae <l © & Iaad 4fF § ST &1 IeR, S 9 Ugudisd shReaar fafics
(qaga Reme 9 graucee shReder foafce)d Mfea fan Tam o, 39 9Ivom & Uare @l
ARG | 41 fdeeidl 9 Jad, 999 Rerid Uod ursudis fofics, | 1 ffgd grm|

gl
T : IS 7t : woa I : IR
Ttq BT A wd ¥, /99 f3faee 4. Wsﬁ%ﬂgﬁwﬁ ®
TRIR | TR | AL

1 2 3 4 5

1) T 280 (QRTT +.135) 00 03 57
279 (NI +.133) 00 09 45

281 (gRTT +.136 /' 9) 00 18 59

363 (gRTT +.66) 00 26 44

364 /1 (=TT +.65) 00 00 99

365 /1 (QRTT +.57) 00 12 09

365 /2 (QRTT +.57) 00 00 59

365 /4 (QRTT +.57) 00 17 11

367 (QRTT +.58) 00 11 93

384 (QRTT +.45) 00 21 35

387 (QRTT +.44) 00 22 29

412 (GRTT .40) 00 00 10

390 (QRTT +.41) 00 13 24

388 (QRTT +.43) 00 03 32

389 /1 (QNTT .42) 00 02 43

389 /2 (QNTT .42) 00 04 46

2) AR 273 (QNTT +.183) 00 24 97

274 (VT +.184) 00 16 01
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2) AR (STRY..) 286 (QRTT +.182) 00 06 11
284 (QRTET +.189) 00 18 44
283 (QRTT +.192) 00 05 25
290 (gRTT +.193) 00 04 46
293 (QRTT +.203) 00 02 64
306 (QRTT +.203) 00 03 14
307 (QRTT +.202) 00 07 77
311 (NI +.201) 00 12 62
313 (NI +.197) 00 29 19
316 (NI +.159) 00 16 69
317 (NI +.159) 00 05 929
321 (qRTT +.143 /1) 00 03 16
323 (gRTT +.136) 00 25 91
232 (QRTT +.137) 00 19 21
231 (QRT 9.139 /0) 00 07 56
230 (QRTT .139 /1) 00 13 42
228 (QNTT .127 /9) 00 15 79
217 (QRTT +.125) 00 17 07
212 (QRTT +.115) 00 17 49
213 (QRTT .96 / 31) 00 02 51
209 (QRTT .114 / ) 00 05 34
184 (QRT-T .14 /4) 00 05 74
185 (QRTT .112) 00 09 12
189 (QRTT .99) 00 00 17
190 (RTT +.100) 00 16 75
180 (QRTT .143 /1) 00 05 33

3) PeotH 48 (qRTT .28 /1) 00 04 43
47 (QRTT +.249) 00 03 38
46 (gRTT +.250) 00 06 04
45 (QRTT +.251) 00 14 29
44 (QRTT +.252) 00 08 49
52 (QRTT F.253) 00 03 27
38 (QRTT F.231/3) 00 23 83
33 (QRTT F.232 /9) 00 00 43
34 (QRTT F.233) 00 04 37
35 (QRTT F.234) 00 06 65
36 (QRTT F.231,/9) 00 00 28
13 (QRTT +.230) 00 18 21
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3) Hetd (STN...) 15 (qRTIT .224) 00 27 65
16 (QRTT +.223) 00 03 60
343 (NI +.216) 00 01 85
342 (QNTIT +.217) 00 18 38
344 (QRTET +.205) 00 13 00
340 (QRTT +.204) 00 07 37
339 (QRTT +.203) 00 11 45
338 (QRTT +.202) 00 08 19
322 (QRTT S.171) 00 21 57
323 (R .172 /9) 00 08 63
324 (QRTEIT H.172 / ) 00 02 28
319 (gRTT +.169) 00 06 35
318 (gRTIT +.168) 00 23 80
317 /1 (QRTTT +.165) 00 02 84
320 (GRTIT H.167 /) 00 16 04
314 (QRTIT .167 /) 00 00 69

4) AR 701 (QRTT 1.507) 00 20 05
702 (gRTET +.509) 00 02 07
703 (QRTT +.520) 00 08 40
704 (QRTT +.532 / ) 00 03 06
720 (NI 532 /9) 00 10 35
722 (NI +.534) 00 24 35
727 /2 (NI +.538) 00 09 61
770 (QRTT +.550) 00 08 01

5) YBIG 675 (R +1.91) 00 37 43
611 (QRTT .104 / 1) 00 04 15
674 (NI +.92) 00 14 75
612 (=TT .103 /1) 00 26 47
617 (NI .103 /9) 00 06 13
617 (NI .109 /) 00 03 00
615 (=TT .109 / 1) 00 04 74
616 (QRT-T .108 / 31) 00 11 41
618 (QRTT .107 /31 /1) 00 21 13
594 (GRTAT .134 / 1) 00 01 06
596 (QRTT +.135) 00 20 11
597 (QRTAT +.144) 00 01 12
591 (QRTT +.145 / 1) 00 24 67
589 (NI +.149) 00 15 85
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HILT =T TSI AT

IEE 569 (JRTT .150) 00 04 54
574 (QRTAT +.159) 00 14 76
572 (QNTT +.153) 00 03 65
540 (QRTIT +.185) 00 00 18
541 (QRTIT <.187 / ) 00 01 20
542 (GRTAT +.188 / ) 00 01 97
543 (QRTIT +.189 / 1) 00 02 51
544 (QRTAT +.190) 00 02 71
545 (QRTAT +.191) 00 02 58
546 (QRTT +.192) 00 01 35
547 (QRTAT +.193) 00 03 00
548 (QRTT +.194) 00 04 21
549 (QRTET +.195) 00 01 56
6) BSTaxT 53 (QRTHT .125) 00 02 85
52 (QRTT .119) 00 15 64
51 (=TT F.120) 00 06 64
56 (IRTT F.122) 00 07 32
50 (QRTT F.121) 00 00 62
37 (=TT F.104) 00 19 44
40 (gRTT +.106) 00 11 02
41 (QRTT +.107) 00 13 02
42 (gRTT +.108) 00 02 05
369 /1 (=TT +.107) 00 22 32
369 /2 (NI +.107) 00 28 34
360 (gRTT +.109) 00 08 85
7) URac 283 (NI +.408) 00 03 96
285 (QRTT +.409) 00 10 50
289 (GRTAT H.418 /) 00 08 69

[FT. . Tel.14014—3—2025.51.01.-11 (S—52145)]

THSITAT |91, 3TaR Afa
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MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 20th June, 2025

S.0. 2766(E).— Whereas by notifications of Government of India in Ministry of Petroleum and Natural
Gas number S.O. 434 dated 04™ February, 2005, S.0. 67 dated 7™ January, 2008, and S.O. 2115(E) dated 11™ August,
2009 issued under sub-section (1) of Section 3 of the Petroleum and Minerals Pipelines (Acquisition of Right of User
in Land) Act, 1962 (50 of 1962) (hereinafter referred to as the said Act), Government of India declared its intention to
acquire Right of Users in lands, specified in the schedules appended to those notifications, for the purpose of laying
Kakinada — Hyderabad — Uran — Ahmedabad Gas Pipeline by M/s Reliance Gas Transportation Infrastructure Limited
(earlier Gas Transportation and Infrastructure Company Limited) for transportation of natural gas to consumers in
various parts of the country.

And whereas, Government of India, after considering the reports submitted by the Competent Authority
under sub-section(1) of Section 6 of the Act and on being satisfied that the said lands were required for laying the
pipeline, decided to acquire the Rights of Users therein;

And whereas, in exercise of the powers conferred by sub-section (1) of Section 6 of the Act, Government of
India declared acquisition of the Rights of Users in lands, specified in the schedules appended to those notifications,
for laying the said pipeline, vide notifications of Government of India in Ministry of Petroleum and Natural Gas
number S.0. 2064 dated 3" June, 2005, S.0. 2987 dated 31% October, 2008 and S.O. 3074(E) dated 30" November,
2009;

And whereas, in exercise of powers conferred by sub-section (4) of Section 6 of the Act, Government of
India declared vesting the Rights of Users in the said lands for laying the pipeline in M/s Reliance Gas Transportation
Infrastructure Limited instead of Government of India, free from all encumbrances on the dates of publication of
respective declarations;

And whereas, M/s Reliance Ethane Pipeline Limited (REPL), which is laying Dahej- Parvat Ethane Pipeline,
intends to share with M/s Pipeline Infrastructure Limited (earlier Reliance Gas Transportation Infrastructure Limited)
the Rights of Users in lands described in the schedule appended to this notification, which has been earlier vested in
M/s Pipeline Infrastructure Limited (earlier Reliance Gas Transportation Infrastructure Limited) as mentioned above;

And whereas, M/s Pipeline Infrastructure Limited has consented to the sharing of the Rights of Users in the
said lands with M/s Reliance Ethane Pipeline Limited (REPL) for the purpose of laying Dahej- Parvat Ethane
Pipeline.

Now, therefore, in exercise of powers conferred under sub-section (4) of Section 6 of the Act, Government of
India directs that the Rights of Users in the said lands, vested earlier in M/s Pipeline Infrastructure Limited (earlier
Reliance Gas Transportation Infrastructure Limited), would also be vested in M/s Reliance Ethane Pipeline Limited,
free from all encumbrances from the date of publication of this declaration.

SCHEDULE
Taluka: HANSOT District : BHARUCH State: GUJARAT

Name of Village Survey No./Sub-Division No. Area to be acquired for ROU
Hec Are Sg.m.

1 2 3 4 5

1) Shera 280 (Old No.135) 00 03 57

279 (Old No.133) 00 09 45

281 (Old No.136/B) 00 18 59

363 (Old No.66) 00 26 44

364/1 (Old No.65) 00 00 99

365/1 (Old No.57) 00 12 09

365/2 (Old No.57) 00 00 59

365/4 (Old No.57) 00 17 11

367 (Old No.58) 00 11 93

384 (Old No.45) 00 21 35
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1) Shera (Contd...) 387 (Old No.44) 00 22 29
412 (Old No.40) 00 00 10
390 (Old No.41) 00 13 24
388 (Old No.43) 00 03 32
389/1 (Old No.42) 00 02 43
389/2 (Old No.42) 00 04 46

2) Mangrol 273 (Old No.183) 00 24 97
274 (Old No.184) 00 16 01
286 (Old No.182) 00 06 11
284 (Old No.189) 00 18 44
283 (Old No0.192) 00 05 25
290 (Old No.193) 00 04 46
293 (Old No.203) 00 02 64
306 (Old No.203) 00 03 14
307 (Old No.202) 00 07 77
311 (Old No.201) 00 12 62
313 (Old No.197) 00 29 19
316 (Old No.159) 00 16 69
317 (Old No.159) 00 05 99
321 (Old No.143/P) 00 03 16
323 (Old No.136) 00 25 91
232 (Old No.137) 00 19 21
231 (Old N0.139/P) 00 07 56
230 (Old No.139/P) 00 13 42
228 (Old No. 127/B) 00 15 79
217 (Old No. 125) 00 17 07
212 (Old No.115) 00 17 49
213 (Old No.96/A) 00 02 51
209 (Old No.114/A) 00 05 34
184 (Old No.114/B) 00 05 74
185 (Old No.112) 00 09 12
189 (Old No.99) 00 00 17
190 (Old No.100) 00 16 75
180 (Old No.143/P) 00 05 33

3) Kalam (Contd...) 48 (Old No.28/A) 00 04 43
47 (Old No.249) 00 03 38
46 (Old No.250) 00 06 04
45 (Old No.251) 00 14 29
44 (Old No. 252) 00 08 49
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3) Kalam 52 (Old No.253) 00 03 27
38 (Old No.231/A) 00 23 83
33 (Old No.232/B) 00 00 43
34 (Old No.233) 00 04 37
35 (Old No.234) 00 06 65
36 (Old No.231/B) 00 00 28
13 (Old No. 230) 00 18 21
15 (Old No.224) 00 27 65
16 (Old No.223) 00 03 60
343 (Old No.216) 00 01 85
342 (Old No.217) 00 18 38
344 (Old No.205) 00 13 00
340 (Old No.204) 00 07 37
339 (Old No. 203) 00 11 45
338 (Old No.202) 00 08 19
322 (Old No. 171) 00 21 57
323 (Old No.172/B) 00 08 63
324 (Old No.172/A) 00 02 28
319 (Old No.169) 00 06 35
318 (Old No.168) 00 23 80
317/1 (Old No.165) 00 02 84
320 (Old No.167/A) 00 16 04
314 (Old No.167/C) 00 00 69

4) Valner 701 (Old No.507) 00 20 05
702 (Old No.509) 00 02 07
703 (Old No.520) 00 08 40
704 (Old No.532/A) 00 03 06
720 (Old No0.532/B) 00 10 35
722 (Old No.534) 00 24 35
727/2 (Old No.538) 00 09 61
770 (Old No.550) 00 08 01

5) Rohid (Contd...) 675 (Old No. 91) 00 37 43
611 (Old No.104/A) 00 04 15
674 (Old N0.92) 00 14 75
612 (Old No.103/A) 00 26 47
617 (Old No0.103/B) 00 06 13
617 (Old No.109/B) 00 03 00
615 (Old No.109/A) 00 04 74
616 (Old No.108/A) 00 11 41
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5) Rohid (Contd...) 618 (Old No.107/A/1) 00 21 13
594 (Old No.134/A) 00 01 06
596 (Old No.135) 00 20 11
597 (Old No.144) 00 01 12
591 (Old No.145/A) 00 24 67
589 (Old No.149) 00 15 85
569 (Old No.150) 00 04 54
574 (Old No.159) 00 14 76
572 (Old No.153) 00 03 65
540 (Old No.185) 00 00 18
541 (Old No.187/A) 00 01 20
542 (Old No.188/A) 00 01 97
543 (Old No.189/A) 00 02 51
544 (Old No.190) 00 02 71
545 (Old No.191) 00 02 58
546 (Old No0.192) 00 01 35
547 (Old No. 193) 00 03 00
548 (Old No.194) 00 04 21
549 (Old No.195) 00 01 56

6) Kudadra 53 (Old No.125) 00 02 85
52 (Old No.119) 00 15 64
51 (Old No.120) 00 06 64
56 (Old No0.122) 00 07 32
50 (Old No.121) 00 00 62
37 (Old No.104) 00 19 44
40 (Old No.106) 00 11 02
41 (Old No.107) 00 13 02
42 (Old No.108) 00 02 05
369/1 (Old No.107) 00 22 32
369/2 (Old No.107) 00 28 34
360 (Old No.109) 00 08 85

7) Parvat 283 (Old No.408) 00 03 96
285 (Old No.409) 00 10 50
289 (Old No.418/A) 00 08 69

[F. No. L-14014-3-2025-GP-11 [E-52145]
RAMJI LAL MEENA, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. $Atvestkumar

SRIVASTAVA




		2025-06-20T23:12:13+0530
	SARVESH KUMAR SRIVASTAVA




